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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	HYDERABAD BENCH 

AT HYDERMLJAO 

Oh 431/93. 	 Ot. of Order4-5i-93. 

K. Satyanarayana 

.Applicant 
Us. 

1. The Senior Dy.Ilanager, 
Airlines, Airport Begumpet. 

t 	Pile LJLL.t_lUp.l.UylI1011L 	JI I 4.L.O.L 

Hydeiabed. 

.Respondents 

Counsel for the applicant 
	

Shri Mond.Ghulam Rasool 

I 

Counsel for the Respondents 	Shri N.U.Ramana, for R-1 
- 	 Shri fl.ParidurannaReddvforR-2 

C OR A N 

THE HON 'BLE JUSTICE SHR I U • NEELADR I RhO 	MICE—C HA IRMAN 

THE HON'BLE SHRI P.T.THIRUVENCADAM 	IIEMBER (A) 

(Order of the Divn. Bench passed by Hon'ble Justice 
Shri \J.N.Rao, Vice—Chairman) 

This Original Application was filed praying for a 

direction to the 2nd Respondent i.e. the District Employment 

Officer, Hyderabad to sponsor the name of the applicant to 

the 1st Respondent i.e. the Senior Deputy Manager, Airlines, 

Airport Begumpet, Hyderabad for the test/interview for the 

post of Driver/attender. Sri N.U.Ramana, learned counsel 

for the tst'• Respondent and Sri D.Pandu ranga Reddy, learned 

counsel for the 2nd respondant raised the preliminary objec—

tion that Airlines is a corporation and it was not notified 

under section 14 (z) of Administrative Tribunals Act, 1985, 
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To 

Airport, Begumpet. 	- - 	 -. 
The Dist.Employtnent Officer, Hyderabaci. 
One copy to Mr.Mohcl.GbUlarn Rasool, Advocate 

3-2-763, Kachigdda,HYd. 
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0Shence this Tribunal has no jurisdiction to entertain this 

application. It is admitted by the learned counsel for the 

applicant that the Indian Airlines is a corporation and it is 

not a depatmer1t of Goverrtment M India. Section 14(2) of the 

R.T.Rct, 1935, lays duwn that the Central Government may, by 

- - - 	
- 	 -------- 	 ao uwy Liu speci- 

fied in the notification the provisions of sub-section (3) to 

local or other authorities within the terr±tory of India under 

the control of the Government of India and to corporations 

(or societies) owned or controlled by Government, not being a 

local or other authority or corporation (or society) con-

trolled or owned by a State Government. Ofcourse Indian 

Airlines is a corporation0 )h- Administrative Tribunals Act, 

1985, together with notifications etc., was published by the 

Central Administrative Tribunal, Principal Bench, New Delhi, 

in 1993,he 5chadule in regard to notifications issued under 

section 14(2) of the .4.T.Act, 1985, refers to only eight corpo-

rations/societies/statutory bodies/authorities and Indian 

­
Indian Airlines 

Airlines is not in the said schedule, Thd/is at notified 

under section 14(2) of the A.T.Act, 1985, Hence the conten-

tionj-he Respondents that this Tribunal is has no juris-

diction to entertain this D.A. is upheld. Accordingly the 

D.A. Ais dismissed at the admission stage itself. No costs. 

2. 	Order copy may be issued by tomorrow. 

fl ,1L 

(P.T.THIRUVENGRORII) 	 (U.NEELRDRI Rho) 
Ilember (A) 	 Vice-Chair man 	 / 

avl/ 

Dated:4th May, 1993. 
Dictated in Den Cpurt. 
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IN THE CENTRa ADMINISTRATIVE TRIUNAL 

HYDERABAD BENCH AT HYDERABAD. 

THE HON'BLE MEc.JUSTICE V.NEELADRI RAO1  
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